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IN TI-it: CEN'Ifo.AL !L!.UNIS1RAilVE 1!-.I BU!'!AL, PJ.LAl-IABJO 

JUC.I TIONAL BENa-1 AT ALLAHABIO 

* * * * * 
Allahabad ! Dated this 19th day 0 ~Aarch, 1996 

OJRAM :-

Hon' bl e lv\r . s. Das Gupta , A.M. 

Hon ' ble Mr. T.L. V~zma. J.M. 

I. Original Appli cation No . 298 of 1996 

C,i strict : Jhan& 

1\\ohd . Saleem S/o Shri Zamil Mohd. =,lo House 
No .57, Chhoti Maszid. Puliya No.9, Jhansi. 

(Sri f.akesh Verma , Advoca"te) 

• • • • • • • • Applicant 

Versus 

l. Union of Tndia through 
General t.1anag er, 
Central Rail way, 
Bombay v.r. 

2 . The Divisional Railv1ay ~anager, 
Central Railway, Jhansi • 

• • • • • • • • Resf.'Ond ents 

CONN ECT ID EI TI-i 

II. Original Application No .300 of 1996 

lYi strict : Jhansi 

Sazid Khan /Aansoori S/o Shri Bafati Khan Mansoori 
R/o 132/46, Silverganj, Prem Nagar, 
Jhan si • 

(By Sri Rake sh Venna, Advocate) 

• • • • • • • Applicant 

Versus 

l. Union of India through 
General i\1anag er 
Central Railway, l~~Aslc Bombay V.T. 

• • • • • • 
2. The Divisional Bail•Nay ,\1anag er, 

Central Bail way, Jhansi. 

• • • • • • • Respondent:s 

OONNECTEL WI 1H 

III. Original Application No .302 of 1996 

[ ' i strict : Jhansi 
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dispose of thei r representations . It now appea rs that 

by similar orders dated 6- 9- 1995, the represen tation s 

of these appl icants ha v e been turned down . Thus, the 

appl icants have filed these OAs chal l engi ng the aforesaid 

order and praying for a direction to the respondents 

to consider the appl icants for appointmen t under t he 
I 

"loyal quota n. 

3 . We have seen from the order dated 6- 9- 1995 tha t 

the representations of the applicants hav e been turned 
, 

down o n the ground that their requ,ests for empl oymen t 

under the so cal led "loyal quota 11 cannot be co nsidered a t 

this stage after 21 years . tie have careful l y considered 

the matter . tie are of the view that an assura nce which 

was given to the so cal l ed loyal ~rkers in 1974 cannot be 

open- ended one . There is nothing on record to indicate 

that the railways had assured the so call ed l oyal \.\IOrkers 

that their sons/wards shall be considered for ern;:>loyment 

against "loyal quota" even after so many years after 

they attain the age of majority . 

4 . We are, therefore, of the view that the respondents 

have rig htly rejected the representations of the applicants 

and as such the rejection ca nnot be chall enged successfully . 

5 . In view of the forego i ng we fine\ no merits i n these 

appl ications and al l these a ppl ications are dismissed 

in limine . 

flt . 
Member (J ) lvlember {A) 
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